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I\dvocete4for the 

App1isn •  

   

/d/OC3.t8 for the 
Respondents 

- - 

	

Office Note 	
Court Orders -. 	 -. 

	

• 	•8-3..95 	• 	 •Mr..Roy with Mr. P.C.Das forthe 
(from .t  applicant. Question of correct retire 
Pnipurment date is involved. Applica t ion is 

admitted. Issue notice to te•respon.. 
'dents. MrA.K.Choudhury Addl.C.G.S,c. 
now seeks to appear for respondents. Lhb Prfcator  is 	 . • 	 - 	. •, 	

He is requested to file memo of a ppera. tOTTh and wiJj ti r F. of R. 	 . 	

, nce in due course. Hoiever, notices 4e 
depàsJtd vJ 	 directly issued to the respondents. WNo 	

8 weeks for written statement. 

	

' 	

Issue notice to the respondents to - 	

show caue as to why interim order is 

& 	..4 	. 	 . 	 prayed should not be mde, returnable 
'on 27-3-95. at 10-30 •a.m. Origin1 
Applicatjo is adjourned for orders 
to 8-5-95 To be placed on Board for 
ihearing as to interim relief on 
27-3-95. 

- 	 Copy be furnished to the counsel. 
Counse1 takejmedjate steps for 

• 	 1 
service. 

• 	
' 	 I 	

- 	 Vice —Chairma ns  
• 	

,. 	r : 
lm 	. 	

• !f . 	r 
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0. A. 32/95 	 - 

• 	 ...- 	...- 	-.-.•---.-.•. 	 - OFFICE 
NOTE

OUR M DEs 

- t7c
I 	 . 

,.& 	 Mr. P.C. Das for the applicant. 

M.A KChoudhury, Addi. C.G.S.C. 
. 	. for h...respondens 1  

	

, 6 	 A to -  

Notice was issued to the respon - 	- 	
dents to show cause 

-- - 	 ,•-•••• 	- re1ef by, -order dated 8.3.95, 

	

. 	.. 	...• 	•-. - 	 heoffjce report says that 

nOt icej were sent by Speed. Post on 

	

r. 	 - 	 10, 3;95. Although forma.l service 
9 	 - - 	report i t Ell awai+edhere is 

no reason - ume that the 
- 	 have nct been received by 

_thersondents. No cause is shojn 
• 	

: - - : 	ga Inst the prayer for inteim 

- 	 relief. Mr. A.K.Choudhury the 
- 	- 	

•• -- T—- 	ired counsel for the respondents 
• 	 : 	 . 	. 	- states that he has so far not 

. 	•.- .-1received any instructions from the 

1. 	respondents. 	 'A4 

• 	 -. 	 The applicant ha stàtdt he 
. 	 is skil'led worker dtLadd 

1 	 • office of thei±'?ccor ofl 
. - 	• - 	 Industries Service Institute, 

• 

	

	 Ithphal. Prima fade from the 

Identity Card, _________ issued 

under the signature of the Director 
• 	 • 	 it appears to be so. It is now 

settled that workors like the 
ut . 	l 	applicant are Jorkmen.. within the 

meaning of the FR 56(b).:and they 
are entitled 	continue in servic 
till they conplete the age of 60 

- 	 years. That viev is also taken by 

	

• 	 . 	 the €rnakulam Bench of the Central 
1 	 - Administrative Tribunal 	hi 
I 	

• 	1 
I 	 I 

- 	 I 	• 	
. 	 I 
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O.A. 32/95- 

OFFICE NOTE 	Dte 	 OLiPT, 

copy of the judgement is annexed as. 
Annsxure 4 to the application. The 

• 	said order is dated 20.12.92. 

It is averred by the applicant that he 
has filed first application on 27.994 

. to the respondent No. 3 fol.lojed by 
. 	 reminders on 19.12,94 and 27.1.95 but 

f 	no reply has been received. At this 
stage it is presumed that tiese commu-

nications aere in fact filed by the 

applicant. Prima fade the:efore  it 

appears that the app1icant vould.}e 

entitled to continue upto att inidg 

50 years of age. 

Considering the above aspects and since 

•.-the proposed retirement date of the 

applicant is 31.3.95 and as nocu,se 

is shown by the respondents at this 
stage the respondents are hereby directed 
as follows : 

1. 	The respondents shail not cause the 
applicant to retire on 31,3.95 and 

J4e contfl-mè him in service intil 
- ' S 	 * 

hiw~,Aer 2rders. 

• 	ii. 	To dispose of the' representation of 
the applicant dated 27,9,94 expedi-

- 	 tiously and inform the result there.- 
of to the applicant. 

	

iii. 	Liberty to respondents to app 
for vacation of the order after' the 
decision of the representatjri is 

• 	given wit ri0tie46 tii- 

iv, • Liberty to the applicant to chal'en-
ge the decision on the represenfhti 
when given if he is aggrieved by 
the same, 

) 	 • 	 .•• 
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W 	 O.A. 32/95 

-TEER 

Subje 	to the above interrn orde 
the other directions ddted 3. .95 
shall apply 1  

Mebr 	 Chairnan 

! .trd  

r 	 r 
C--- 

	

1.5.95 	None for applicant. As requested by 

the Deputy Director by his letter dated 
3 	 - 70.95 adjourned to 1.6.95 for orders. 

H 

Member 	 Vice—Chairman 

s ,S / 	
pg cy"'ej  c 	 . 

- 3 

* 

(I 
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b.A, 32/95 (mentioned) 

8-5-95 	)P)C)Das for the applicant) 

• WA.XilChoudhury Addl..G.S.C. 
for responderits In view of the 
letter of Deputy' Director dated 

7/8-4..95 we have adjourned the 
O.A, for orders to 7_6_95. 1  Mr.)as 
who comes from Agartala was not 
present on that day and he is not 
aware of the matter placed on 
board for orders.1 He now says that 

7-6-.95is not convenient to him 

and thedate may be changed to 

10-7-95. Mr.choudhury has no 
objection.4  

Hence the O.A. be placecb for 

orders on 10-7-95 instead of 
1\.Das orally seeks for a 

direction to the respondents to 
pay the salary to the applicant 
for the month of April 1995 and 

onwards in view of the interim 

order passed on 27-3...95 directing 
the respondents not to casethe 

applicant to, retire on 31-3-.95 
and to continue him in service 

until further orders) We think that 
since payment of :Salary. is indiden - 

tal to the aforesaid dieins 

the respondents are expected to do 
the needful till tes.e4 the order 

•  
vacated 4ai 

art- 
i the disposal of the 

	

• 	O.A. The hearing of the O.A. also 
cannot 'be' expedited tIll 

 
the respon 

dent5te file the' written statement 

	

• 	for which they have applied, for 
- I• - 

time •1  The applicant' is given 
liberty to serve a copy of these 
minutes upon the respondent No.43) 

Coritd/- 



0. A. 32/95 

0 

S.,  

8..5-95 

4 	 5$ 

Vfj$9 \ 	tr 

im  

Liberty to applicant to apply appro- L 
priately.if so advised after reasona-

ble time after the minutes are served 
Aj- f-er respondent No.13 and yet is not 

paid the salary. 

Copy of the order be supplied 
to the counsel for the applicant 
as well as1rA.IQchoudhury, Addl.4 

C.G.S.C. 

k4O'e—, 
Vic e-Ch airman 

A1e 	r 

6-6-95 

OFFICE NOTE 
576J5 - 

L 

In view of the letter of the 

applicant received on 5-6-95 the matter 

is placed for orders. Learned counsel fo 

the applicant is not present,' Mr,A,K. 

Choudhury'Addl.C.G.S.0 is present for 
the respondents 1 	t has no instructions 

By Ibis letter aforesaid the app-
licant has requested 4r allow him to 
ithdraw the case • We however find that  

the said request.. is'result of frustratio 
on account of non-payment of salary from 
I-4.95 onwards, We 	not therefore, 
inclined to allow the withdrawal of the 
case at this stage. 

It appears to us.:that the situa-
tion brought aboby the respondents 

wh.y not follow our interim order dated. 

8-5-95 in-the sprit in which it was 

expected to be followed. We therefore, 

hereby direct the respondents' to forthwir 
release the payment of salary of the 

applicant from 1-4-95 onwrds up to date [ 
and make a compliance report to this 
Tribunal within 1 month from to-day. It 

should be noted that in the event of non 

compliance of this orcer proceeding 

contd/ 

The letter at Flag'A' 

received from the applicant 

may kindly. be  perused. 

The applicant wants to 

M-raw his application and 

raquests this Han 1 bo Tribunal 

to drop' the ..matter and inform 

his o??ica to get the 

rtiement benefit, 

Laid for favour of kind 

perusal and further orders.. 

_ S 

do. 



I 	 OA 32/95 	2 

6-6-95 contempt may be initiated. Comnitnica -U 
the order immediately to repondent. 
No.3 as well as to the applicant 
directly. Copy slao be fdrnished ttS 
Mr.A.K.Choudhury, Addi.C..S.C. 
Orderipron prayer for withdawa±. 'es' 
yea. ty 	O.A. to be lcéd for 
further orders on 10-7-95. 

V ic e-Cha ir ma n 

16 
im 	 Member 

/.plAJ. 

10-7-95 

5- v)- 

6 

r.S.Roy for the applicant. 
!r.A.K.Choudhury,Addl.C.C.S.C.. or th 
respondents. 

Vide letter rceived by th.s 
office on 5-6-95 Lhe applicaiitâ 
stated that he s deciedtoith-, 
drawn the case. He has alsatha 
he is willing tEreatedas retired th 
313-95, Earlier we have, noted or.' 
6-6-95 when, the learned counr )  :r th 
applicant 	not prsent thaL 	o 
noticed that the requestf or 	ithdraa 
was perhaps on account of non-payment. 
of salary and therefore 	did not 
passed that order. To-day however, 
r.S.Roy the learned counsel for the 

applicant is present and he states the 
he has 	of the applicant not : 
press the O.A. Hence 0.A. is disposed 
of as not press by the applicant. No 
order as to costs, is 	subject 

Interim orderLvac?tdLto follo 
wing directions :- 

C ontd/_ 
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10-7-95 	 Not;ithstandjng he diposa1 of 

the O.A. the responr!en 	d.D not stand 
bso1vedof their 	 to siibh.t * 	

a cup1iance report as circtedcr 
O 

* 	
6-5-95. The respnccnts horeforeLfj1 

the report. 

,'ice—Chairrr) 

- 	 'rber 

a 

Iw 

4 	&LcQ- 

' 	
o- 

J 	ra 	V'J 

LI )  
ç , 

$4 

y'- 
;t 



L 
IN THE CJTRAL ADMINISTRATIVE TRThUNAL  

- V 	 V 	GUWAHATI BENCH  
• 	 ' V 	 T 	 GUWAH TI 	 0 

In ematterOf. 
32 of 195 

SIWI, B.J.3hattachalljee - Applicant 

• 	Union of Intia & era, 	espontents 

AND 
In the matter of 
A compliance report 

V 	 as per &trection of the 
Hfl'ble Tribunal 

V 	 tatel 16-74950 

V 	 The Respontents most respectiully 
V 	 Sheweth :- 

V 	 1. That in.complianoe of the Honible  
Tribunal's order dated 1-7-'5 in 

- 	 the above caae, the respondents 
beg to state. thai Vide letter 
Nó.A/2H57//535 dated 4.7a.5 

V 

V 	 the respondents have peid the 
V 	salaryt* the applicant amounting 

V to Is 7.7U/ t.wards his salary. 

A.Cspy of tb,  said letter 
is annexed hereto and marked as 

V 
V 	

Annexure 'A -  

2. That the respondents beg te. 	. 
a letter was sent • 

V 	the Sestiorfffjcer(J) of the • 
Hon'b].e Tribunal infexing that 

V 

the; salary was paid to the 
V  Applicant vide Qieque Nf.4j20,541851 

V 	
dtd. 	 V 

V 	 Contd.... 2 

7 



A copy of the said letter is 
annexed h.rets ,  and marted as 
Annexure- "A- 2'. 

3. That the resp.Ments, theref.re, 

pray that tis compliance report 
may be acoeptéd by the Hon'ble 
Tribunal, and close the Ce 
finally. : 

VERIPICATION 

I,R.R.Deskpaflde, Dy.Directcr(Chea) 
8.1.8.1., Imphal, d• hereby declare 
that the statementamade.in.this 
petition are true to by knowledge. 

DeputY Direetol' (Qicti 

SISI 
STO 

jmphat 
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I.  

Cpy t;-
1) 	f3hri 

ir&dtor MLrnra) (Ne) • 
2C(3sI), rUriin h*vn. New !ejh - for inri.tn ion;'i.th a  copy Of O.A.NO,32/95 dAtOd G// 	r 

by C. T..cuwbatj Ranch wbich ws reev'4 
' 	 this of ice on 4/7/5• P 

, y9 

Tbo X)$retór, Sisi, Aqartta 
fr informtjon Rlonqwjth M CCpy of 0.A.2/51  

• 	 rtq 6//95 of the C.A.T,Guwnátj gench ,  

• 	 ) LI1 	fO4)V1123/91. 

( R.R.DVSI AD ) 

Th çj 

• \ 
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gindi ref !OUt4m 	274at,4  

	

which wa receTvd by ti office on O' 	 4 
3rur ordt th)elary paiJ!ent to lri OA tft 
it mede y ti otfi V4*  c!ieçe -- - 	- 	- 

1'(''. 	 OfltU I 	to 1fórn th#t 	-)i'/Ig,'/ 
9.ettar1j3 

 

	

is not ttenjritn. 	ftt 
eft''t )h ft&/ 1* 

'* 
/ 

C 	 ) 
r, 	t3OR CCiM) \ 

I 	 s.sv. Copy to 

Shri A .htkThury. 	 \ t 
	 ( 

central Gt. Standiftf Conse1ler, 	1 \. Ouwahatij.f.r inforrfttjofl. 

The Dir.ctcto  
Aqirt'1a 

— for inforstj •  
Shr 0. A.Charabsrty, 
Dy.. 1recter(dmn) (NO), 
S/o DC(SSI),p* Delhi — for 

o c? 
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Gram 

Phone 
SMALLIND 

220584, 2Z098 
\< 

ff 	20584, 223096 

iOf Uu1T ITT 1? 

T11i qT 

- 17/18 	qi 
795001, rar 

SMALL INDUSTRIES SERVICE INSTITUTE 

Deptt. of SSI,Agro &Rpraliñdustries 
Ministry of Ind usi, Govt. of India 

c-I 7/18 Takyt Industrial Estate 
Imphal - 795001, Manipur 

qi/No A/20057/s6///q 	
'- 	 fkt/Dated, the °7'4 !L 

eputy1egistrar, 
Central Admiriistratiie Tribunal, 
Giwahatj Bench, 
Rajgarh Roadir Bhangagarh, 
Guwahatj.-781005. 

.Sub:- Org.Appiicaton No.32 of 1995/1100 
in respect of ShriTiatcharjee 
Union of .-ndia and Stay Order dated 

Sir e  

Kindly refer the above mentioned notice dated 10/3/95 
and Stay Order dated 27/3/954 Im to state thatin ordor to 
contest the application and to file the reply along with the 
necessary documents in support theteof the neöessary documents 
are to be prepared and the necessary approval is required 
from the senior authorities i.e. 0/o Development Commissioner 
(SS1),1\Tew Delhi. The local Central Govt. Counseiler of Irnphal 
is out of sation and we are approaching to £ii our applica-
tion throuqh the Counseller through our local office located 
in Guwahati. Ide are submitting our details to Guwahatj to your 
ench through Counseller at Guwahati shortiy$ince Imphal is 

isolated area and communication is a problem We, therefore, 
request you to kindly grant sanction of :extesioi of 60 days 

to contest the application made by Shri D.B. 
hattacharjee and to file our reply along with the documents. 

t?$ *I4mØIWMIVe Th'* 
*, 

Your 

( RR, •DESHP?NDE 
Dy. DlREcTOR() 
FOR DECT0R 

dated 19/3/95 
-Vs - 

27/3/95 
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FORMS 

FO 	1. del 

( SeqRu].e. 1_y 
• 	 Ok 3S 

APPLICATION UNDER SECTION 19 OF Th Ar4INISTRATIVE TRIBUNA1 ACT, 1985 

Title of the Cases 

Shri B, -  B. Ehattacharjee •• . . • . . . • • e • • . • . • ••••e• • . • • 1S 

- Versus 

Union of IndIa & others ••SII...S..............I..........RESPONDENTS 

I N,D 	EX. 

8l.No, Description of 	cuments relIed Upon z 	Page N. 

1. Application jk

. ••l l 9 

20 Annexure - 1 Copy of the Rminderg for the 
Representation of the ApplIcant 
dt. 19,12.94 to the Director of 

a11 Industries Service Instt.. 
tuteshal.. 	. 10 

30 Anneig 	- 2 Copy of the Representation of the 
Applicant dt. ?.1.]995to the 
Director of SISI s Imphá]. 1]., 

4, Annazure - 3 Copy of the IdentIfy Card issued 
by the Director of SISI,Iinpha. 12 

5. 	'. Annemre - 4 Copy of decision of the CAT $ 
Ernakulan Banch in Case No,O.A,,, 
1427/92 dt. 	. 12.92 - 	 13 - 34 / 

• 	

. 	 _____ __ 
• 	 SIgnature of Applicant, 

FOR USE IN TRIBUNjJ,'5 OFFICE  
a- ---- 

I.  ' Date of Filing : 
OR ) 

) Date of receipt by 	
. 	 ) ( 	

) 
( Postal RegIstration ' 	 . 	

Signature 	) ( 	

. 	 ) 
( 	

for REGISTRAR 

CC 
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IN ffIE CEPRt AI2'1IISPRATIVE TflIBTJNAL 

cJJWAIiA (UWMATI 

00  Jt.N0.. . 	7.0F 3,9950, 

	

(An. ..pp1icat1on under Section 19 of the Mminls.. 	41 

tratve Tribunal Act, 1985.) 

BETWEEN s 

A N D 

1. UnIon of India
.. 

represented by.. 
The Secretary, 
MinIstry of. Ifldustrj, 
Government of India, 
Nirman Bhavai.. 7th oor(South Wing), 
New Delhi.. 110011; 

2, The Development CommissIoner : 
Nirman Bhavai - 7th .00r(South Wing), 
New Delhi.. 110011; 

3. The Director of Small IndustrIes Service InstItute, 
Imphal, Pakyelpat Industrial Estate, 
Inipha]. - 795003.0 

- 	. . . . . . . . . . , . . . . • . , • .Ronden 

1. PartIculars of the Jplicant : 

I. 	Name of the .ApplIcant : B. B. Bhattachapjee 

U, Name of father : 	Late Majiendra Kuinar Bhattqcharjee 

UI. Age of the Applicant z 57 years0 

cont. . .p/2 
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Iv. DesIgnation and Skilled Worker in Grade-I in- 
partIculars of the Office of the Director of 

• 	 OffIe 3 &nall IndustrIes ServIce Institute 

,hi, TAXYelpat IndustrIal 

Estate, Imphal - PIN 795001 : 

Manipur. 

Cffiàe address : Skilled Worker Grade..I, 

Office of the Director of Small 

Industries ServIce InstItute, 

Iinphal, Pakyelpat Industrial 

- Estate, Imphal 	795001, Manipur. 

Address for serving 	ShrI B. B, Bhattaobapjee 

	

No tic es : 	 SUJ IT SMRI TI EHAVAN 

Shakaibarl (near Shaicaibari 

B. School) 

P*Oo & P.S lilamuaflagar, 

PIN - 799250 

District North Tripura. 

2. Particulars of the Respondents : 

I. Name of the Respondents : (a),Union of India; 

• 	 (b).Devà].opment Coiniissioner 
(851) : New Delhi; 

4) (c),Directorof Small 

	

- 	 • 	Industries Service 
Institute, 1mph al, Manipu r. 

cont. . . . .p/3 



CCr,+r . I 	m1riistrv Tr inI 

• 	 - 	. 	 3 	: - 

II, Nie of the Father : Does not arise. 

•IXLAge of the Respondents Does not arise, 

IV. Designation & Partcu. Director of Small Industries 

lars of Offlce(Name & Service InstItute, Imphal, 

station) in 4iich 	Takyelpat Industrial Estate, 

employed $ 	 Imphal . 795001, Manlpur. 

V OffIce Address s (a) Union of Xndia 

• -represented 1y... 
the Secretary,. 
Ministry of Industry, 
Govermient of IndIa, 
Njui Bhavan - 7th Floor 
(s,. Wing) 
New Delhi 110011; 

The Development Comlnissioner(SSI), 
Nirman Ehavan - 7th Floor, 
(South Wing) 

New Delhi 110011 

The DIrector of Small Industries 
Srvice InstItute, 
Imphal, 

Takyelpat IndustrIal Estate, 
Imphal - 795001, Manipur, 

VI. Address for service 

of NotIces s 	 As above. 

cont......p/4 



Cc.t,J A1r TrIunall 
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3 Particulars of the Order 

against ich the 

application is made : The applIcant is a Skilled lbrker 

Grade I and as such is due to 

retIre on the last day of the 

month In Jiich he attains the 

age of 60 years. The Applicant's 

date of birth being I8.3.3937 1  

is due to retIre on lB. 3, 1997, 

In the last part of Septnber, 

3994 the applicant hitg learnt that the 

Respondents ignoring the provisIons of 

F.R.56 were taking steps for retiring the 

applIcant on the last day of the month of 

Maroh of 3995 on attaining the age of 58 

years andaccordingly, the applicant 

submitted a representatIon on 27.9.94 to 

the Respondent No.3 requesting him to 

itiiethe applIcant on hIs attaining the 

age of 60 years but without any reply. The 

Ti 	the reaf ter S ubm I tled a remlndfei r- 

Anz. 

 

on 19932.94 although without any reply. 

Anx..2. 	The ApplIcant thereafter on 27. 1.3995 

submitted another representatIon requesting 

the Respondent No.3 to retIre the !pplicant 

on his attaining the age of 60 years but 

corit. . 
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of no effect. As the Respondent No.3 did 

not reply to the representations submitted 

by the applicant the applicant verily 

believes that the Respondents had rejected 

his representations and hence files this 

present applicatIon for a directIon upon 

the Respondents to retire the applIcant 

on the last day of the month of March, 1997 

on his attaining the age of 60 years. 

(Copies of the Rninder of the represen. 
,Arlx.1 	 tation dated 19 9  ]2.94 and the Represen 

tation dated 27. 1.95 are annexed and 
marked as Annexures 1 and 2 respect.. 
ively). 

Subject in brief s- 	The ,Applicant is a Skilled Worker in 

Grade-I attached to the Small IndustrIes 

Service Institute. As he Is a Skilled Worker, 

iiiuetopeirn the las t day of the 

month in which he attains the age of 60 

years In accordance with F.R.56(b), and 

for that reason, necessary direction upon 

the Repondents to retIre the applicant on 

31.3.1997 is prayed for. 

Jurisdiction of 	The Applicant declares that the subject 
the Tribunal s matter of the petition and provisions of 

Rules against which he wants redressal is 
within the jurisdIctIon of the Tribunal. 

coat. 
.. 
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6, LimitatIon 2. 	 The Applicant further declares that 

the applIcation Is wIthin the limitatIon 

prescribed in Sec.21 of the Centx1 

Administrative Tribunal Act, 29850  

7. Facts of the 

Case z 	 I). That, the Applicant is a Citjzen of 

India. 

ii). That, the ApplIcant is a Skilled Wbrker 

in Grade_I in the Office of the Director 

of &nall Industries Service Institute, 

Imphal at Takyelpat Iridustria]. Estate, 

Imphal, PIN, 795 004 Manipur, The 

ApplIct lost his appointaen letter. 

The Identity Card No.25 is sued by,  the 

• Respondent I3 indicates that he Is 

the Skilled 1brker Grade_I and his date 

of birth Is ]803,]937, 

• (A copy of the IdentIty Card is 

• enclosed herewith and marked 

as Annexupe 3.) 

• 	 iii). In accordance with the provIsIons of 

F.R.56(b), the AppiIcant being a Skilled 

'Wbrker is due to. retire on 31.03.2997 

anA on his attaining the age of 60 years 

cont,, ... .p/7 
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yoars on ]80,]997;but the Respondents 

are taking steps to retIre the applica. 

nt on ]8,03.]995 ignoring the provisi.. 

Ons of F.R.56(b), The applicant prays 

leave of the Hon'b].e Tribunal to refer 

to F R,56(b) and the decisIon of the 

Central AdminIstratIve Trlbunal,Erna. 

kulain Bench In 0,1%N0,1427/92 on 

Bl2.l992. 

(a copy of the decisIon of the Central 

Mministrative TrIbuna1,pnakuin as 

mentioned above Is enclosed and inai4ced 

as Annexure - 4) 

89  Details remedies 

eiausted : 	The ApplIcant submitted representation 

on 27,9, 3994 followed by reminder dated 

Nix _ 	 39,12,1994 and i fresh representatIon 
Mx 20 	 on 27.1,1995 to the Respondent No.3 but 

without anemedy or effect 

(CopIes annexed and marked Annexures 

1 and 2 respectively) 0  

9. Matters not previously 	The ApplIcant further declares that 
flied or pending 	he dId not prevIously file any 

applIcation before any Court in before any other Court: respect of the matter in the 
present application and no such 
applIcation, suIt or Writ is pend 

.ing before any Bench of the Tribunal or, 
Court,  
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In view of the facts mentIoned in the 
foregoing paragraphs, the applicant 
prays for the following reliefs s 

7VAR'S 

tnch 

41 
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10, Relief(s) sout : 

(I). Direction upon the Respondents to 

retire the applIcant on 31.3.1997(jw) 
on his attaining the age of 60 Years 
on lB. 39 199?. 

(il) Other relIef(s) 
iiich the applicant 
entitled to under 
the Law and the 
•qulty. 

(Ii) Inter2m Order, if any, 
• prayed for : 

Res trainilie Respondents 
from retIring the Applicant 

• Ofl33 995o till the 
disposal of the present 
applieatlon, 

11. Particulars of Postal Order/ 

4kok Doaft in respect of 

appllc ation Fees s 

X. Number of lndjan Postal Order/ 

No.01 379335 

Ii, Name of Issuing Post Office! 

Ifl. Date of issue of the. Postal 

Opder/ 

IV, Post Office/Bar& at mbich 
payable i 

Agartala 

3/3/95 

GUwthati. 

cont., e  I .p/9 
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320 List of the Ihelosures s- 

(i) Copy. of the Reminders for the Representation 
of the 4Appllc ant dated 19.12.1994 to the 
Director of Small IndustrIes Service Institute, 
Xmplaal.. (Anneire 	1). 

(2). Copr of the Representation of the ApplIcant 

dated 27.1.1995 to the Director of na1l 

IndustrIes Service Institute, Ithphal. -(Annexure..2), 

Copy of the Identity Card issued by the 

Drector of Small Industries Service 
Institute, Imphal 

- (Annexure.3). 

Copy of the decision of the Central MminIgtpatjve 
Tribunal, ENAI(ULA1! in Case No. O.A.1427/92, 

dated .12.1992 - (1nexupe 4) 
Indian Postal Order of Rs50/- 
VJalathia. 
VRIFICApION 

it  Shpj. B.B,attacharjee, son of late Mahendra 
Kumar thattacharieC, aged 57 years, resident of "SUJIT SHRITI 
LAVq' Shakaibarl(near Skaibarj J. B. School),P, S.Tharmanagar, 

North Tripura District, do herebyverify that the contents of 
paragraphs 1 to 7(11) are true to my personal knowledge and 
belief and the rest of the foregoing application are my humble 

submission and prayer and that I have not suppressed any material 
fact. 

Dated: Agartal 
 

the j..I4arch, 1995. 	 Signatureof ApplIcant. 
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The Director, 
Small Ithistris Service Institute. 

Subs Regarding age of retirement in respect of 
Skilled Workers. 

Reth%gemflt of the Hosi'ble C.A.T.. Ernakulam 
Bench in case No. 1427192  1 dated 28.12.92. 

2.Jtdgeiuent of the IIon'ble C.A.T. Patna 
Bench in case io.374/94 dated 19.8.1994. 

Kindly refer v my application dated 27 .t04 
051 the  subject cited above. In this connection, I an 
to request you to take nessaXy action at an early 
date as because my date of retirnent is very nearer. 

Action taken in. 
V  this regard may ]UnI ly be 

intimated to me. 	 V 

Thanking you, 

Yours faithfully, 

skil]ed Wor)er 
STSI, P J 

V 	
V 



J 

AIVF'4) ~e'E 2- 

To 

The Direot, 
S.I.i.I., IznphI. 
Ta L ye ip t. 

3ubject:- Perriaeion of ret.irenientat the age of 
sixty under 1R 56 B, 

Jef - Judgement of the }bn'ble C.A.T. Ernakulazn 
Bench in ose no. 374/94 dated 19-8-1994. 

with pifound sence of respect, I beg to invite your 

ind attention to ;y epplictjn dated 19-12-94 an the 
abr,ye cited aubot and to reseet you kifldly allow me 
to rakn at the age of sixty under F.R. 56 B as well, a s  
judgecnent of the above .A.T.(3). Your iros.t immediate 
action In this ma-tter is cordially r,quegted as my retire-
ment date is be 31-3-1995on the age of 5€i y9ars so as 
to enable me to go to C.A.T. with in two gzinth9tje. 

)ted/lDtl. 	
Yours faittifully, 

The Vti 	'95. 	
';. .... 

( B.B. CUArTACTARJ]E) 
M:iil 	rker ,  

Grade - I, 
Imnpbal. 
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IDENIIIYRD .  

pNoa5  

Name :B.ttachaSe.  

Designation 	xt.r—GZ—  

Date of birth :18-03 3 . 

I ..- 	ldentifictiOfl mark :2 olO 	t.jpXe 

5X. 

Signature of Holder 	
/Durector 	4 

oc1VT. OF INDIA 

( 	iinistry of Industry 

S'SrvlcO Institute 	 I 
!t\ 	Sh4NO.: C.17118 

IMYj1W7*AP 	
: 

• 	 i,i.pfrfJP,'° 208412'306 	 • 

13 
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N 11iF CEN1RAL flfl 	,' 	
'1fiAl 	\ Cfl!4I At  

	

0. A. Oo. 	1427/92 
199 

DAIF OF D C! OH 	l2.92 

Yfl(L VCfothcr 	 cant 

cni (\ 

Velsus 

The 	

. 	 . 

.fit IUdfleJrCSefltCdby 	
__ IOt,Wr1erii (.$) Secretary to Government, 

Depurtment of Industries, New Delhi and six others. 

Advocate i 
COflAM: 	

ihc flcspondpn (s) 
. 	 . 	 . 

7 he Honb leMr. 	
S.I'.ML'.ERJI VICE CliAliMAN 	

: 

TIo .)or!'bf Mt. 	
. A.V.1 IARIDAAN,JUI)ICLc 	M1n'rt 

	

Jt 	 . 

	

(I lori'ble Shri S.PM'JI:e,.Jj,Vj(.( 	';IJitri,lci,i) 

t 	. 	I  

In this ap;)licat ion the SCvcn 3p1)11Cits are working as Ski lied Worker 

Grade I and Grade II 	lit the Ccitt i : ti \Vorkslio1, 	Small 111dust.ries Service 1. 	. 
institute and in the Extension 

Centres under the DevcIoprnent CommjssIo,-, 

Small Scale Indutrjs of the Governinctit of 1110 i. Tli  Silt ajj.'Ilc:tiit i.. the 
Assocft0 n , 

 of Central Governnte,)t Product ion Cew re Em lloyces . 	The S

• .................... . 11 	 . 

	

ppl pca $ 	that a.s ski I lcd \Vorkers thv are emit led 
to 	c retained' in s ervice 	(ill 	!n'y uUh, the :.'it ci GO years In accord1tnc(. 

with the t,ot e below FI 	5(I.) , ]h.: 	iuv 	re 	'I 	ti 	Jtid;ini.,:t of t)iI; 

of 	' TriPiunal dated 	23.5.1 	jt AnI1exureA that 
or tIie Uunjtilore IJ'rILll of the TtlUuiui th'. 	... I. ll!)l 	tit A11111UNUIT-.11 wil 
nnot her Juc/gn:cnt 	'i t'is fletich of tI 	i ib 	t.uJ 	I 7.9. 199 I (Aririt:jre. 
C) in that ct1nect Ion. Their rcprescrj . 	wn; t,: . 	SiH' relief hv 

.1-- 

.2 

j34r '  

:j 	:1 
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inconseq:itil T1ICy have argued that the WorkshoJ) and Prouctjo 

Centres Under 
thc rc5i,o,Iderlts are ltidus(r,i estal)iIsJime,IIS und tliey

,  
(nil within ttir' 	 of 'work,,is.,1' 	reftr,•ecl to 	ti the note bclo' 

They hcivc prt!yed that the rcsponde,its 	be directed 	to 
perintt 	thu applicants 	I 	to 7 and otiirs 511111jorly SltUrl(f(l 	St!Iif 
wotkcrs to be COntInud in s arvice upto 60 y'nrs  

in spite of o number ,of opportutilties A ,,IvUjj
to the respond en( 

they did not file any reply to the O.A. Accordingly the application 

\Va5 heard 	'.hcri 	IIC ICar tlCd C0UflSi 	Or bu ii the Parties were 
The lcancd counsel 	for the responCent 	have no serious objectio ll  
to the OPP 11 citloti being dlsposi of 	on. the oasIs of the OfotOid 
three judgments at AnneXUf6s A,B & C. 

\10 

	
F.R 56(b) and the note thercufl(ler read as follows:- 

• 	(b) A 'vorkmn 	who Is govcrnd 	by thcs 	rules shalt retire 
(Torn Sevicc on the afternoon of the lust day of (lie mon1, In whcih he 

attains the age of sixty years. 

ii 	tIii 	clause, 	n 	work tnn 	Inenhir, a hh1ify skilled ?  S.i!h:d, 	ii siI!'d, or uiIskHl.J ;ir 	n employed Oil U ftC cf 	iy In an 1 ildUst (131 or Work-cl )rCd establish tncnt." 
in t! 

. 
Ie 	 !uc<J 	2,1.5.199() tv this very 

!ncii of the Tributitil 
in 0A.770/ 	('\Pnexure-A) 	

we decidec that (lie Skjfid workers In 
I ic 	I' TU(? t'C I ('I) 	Ccn r e. 	at 	E tt uit ji iioor 	Ufl(Jer 	(lie 	Dc ye iou me Ut 

Corn missioner, Striffil Scale Industries, Govt. o 	India full within (lie 

Jefit it h rxf 'workmen' and the age of rct1rel.)r ; t 	fur such a Nyorker 
is GO years. The Banga lore Bench 	f I he 1 :'iLwri 	In Its 
dtd 	21. L 199 I In O.A, 7 9/90 at A nricxtjt 	alse decided (fiat the 
Si tiled \vorcr 	Cr Ihi(&, 	I Ii d itf - 	'. r 

is on industrial •tiIt Is also CUtILlc(i 10 	 at the iiu of GO yco, 
- 	 -.- 

• 	urj-t 	F.R 	the j'scJnnent of the krnakrjln 	Uencli of tli ----- -- ---------- . 
Tr1b1 	dutd 	17.9. 99 I (Anln)ex)ir,...C) 	, 	the Skilled 

orklnointh(.Cxtcn..ion Centre under the szune resporitlenits 

as belore u 	j!ltfl 	(C!;lre(I. to 	)e entitled to re(ir(, at 	the oc 
of GO years. 	' 	• 	 I, 

-. 	 ' 	., 	,., 	• .,. 	

. 

-.1.;..- . 

•?- 	• 	: 	• 	•. 	•,. 
• 	:. 	

. - 	. 	
• 	It 

- , -..•.?i• 	.,.. 

2 
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4. 	
In the llht of th 	oforCst)((f deciJ01 	Liiliw 	

UPplic(b)rJ to the 	
we 	this 

extent of declaring that the first sevC 
	

applicaS before us 
ore entit led to retire frrn service 

	
on the lFter,,()011 of 	the lost day of t ic in onth In Which they 

Ot toll) the or 
o UO Yeurs unde,• 

 fUrthor
, 	thu :JUII(g.,1(1  

ksuJn 	 are 
dir(ctcd to co1Isjr 11Si,. 	 CIcn 	In rc;'arcl to 	))o 	

o( ret treMr.nt of JnIIaH 	itti 	Persons 	Ifl 	O 	1P'Oi•l3te 	murl,R,. 	!il(r  110 ord Will he ,ers •to 	S; 	 I  

1arirlas 	

(S.P.r rJi) Juai Menlber 	 Mu 
Vice Cbair,rafl 

jj 
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sd/— vice CHAIRNAN 

- 	 Sc/ P1ENSER (ADrN) 

1emo No. I 	 Data : 

Copy for information & necessary action to : 

(1) Shri 9.8. Bhattacharjea, Skilled Worker in Grade—I, WO. the Director of Small 
jndustriea Service Institute, Impha], Takyelpat Industrial Estate, Imphal, 
Manipur, PIN— 795 001. 

F (2) The Secretary, P1ini8try of Industry, Govt. of India, Nirman Bhavan, 7th Floor 
(South Wing), New Delhi - 110 011. 
The Development Commissioner, (ssi), Nirman Ohavan, 7th Floor (South wi*g), 
New Delhi - 110 011, 
The Director, Small Industries Service Institute, Imphal, Takyalpat Industrial 
Estate, Imphal - 795 001. 

SECTION OFFICER (z) 



CLNTRAL ADMI NISTRATIVE TRIBUNAL 
GUWAHATI BENCH z:: GUWAHATI - 5 

O.A. 32/95 

Sri B.B. Bhattacharjeo 	... Applicant 
—us- 

Union of India & Ore. 	... Respondents 

P R E S E N T 

THE HON'BLE JUSTICE SRI LG.CHAUOHARI, VICE CHAIRMAN 
THE HON'BLE SHRI G. L. SANGLYINE, MEMBER (AOP1N). 

For the Applicant 	... Mr. S. Roy, 
Mr. P.C. Des. 

For the Respondents ... Mr. A.K. Choudhury, 
Addi. C.G.S.C. 


